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* [N THE HIGH COURT OF DELHI AT NEW DELHI
+  W.P.(C) 7504/2025

POTANNA CHINANNA ABULKOD ... Petitioner
Through:  Mr. Ankur Chhibber, Adv.
Versus

UNION OF INDIA ANDORS ... Respondents

Through:  Mr. Viplav Acharya, Sr. PC
with Ms. Laavanya Kaushik, GP
CORAM:
HON'BLE MR. JUSTICE C. HARI SHANKAR
HON'BLE MR. JUSTICE AJAY DIGPAUL
ORDER(ORAL)
% 07.07.2025

C. HARI SHANKAR. J.

1. Learned Counsel for the respondents points out that the
representation dated 20 February 2025 submitted by the petitioner
stands disposed of by decision dated 23 June 2025 passed on behalf of
the Director General Border Roads. The decision has been

communicated to Mr. Chhibber, learned Counsel for the petitioner.

2. Mr. Chhibber, in the circumstances, on instructions, seeks leave
to withdraw the petition with liberty to challenge the aforesaid
decision in accordance with law reserving all his rights in that regard.

Accordingly, the writ petition is disposed of with liberty as sought

aforesaid.
C. HARI SHANKAR, J.
AJAY DIGPAUL, J.
JULY 7, 2025/aky
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